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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL =~ -
GUWAHATI BENCH, GUWAHATI -

107 o£2006
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BERCH !

' Original Application No. 107 of 2006.
Date of Order: Thisis the 10th da‘y of May 2006.
The Hon’bie Sri K. V Sachxdanandan Ry me-Chmrman

Shiri Debasish Bhawmmk

Lab Assistant .

Arunachal Pradesh Field ‘-}tahon - : o -

Zoological Survey of India ? |
~Post Box No. 112, Senki Valley

Itanagar — 791113,

. . ' ‘ Apphcant

» By Advocates Mr. M. Chanda, Mr. G N Chaki abarty, Mr. S Nath amd Mr
Choudhury.

.« Versis—

.1. . The Hmml of India,
' Represented by the Secretary to the
Government of India,
‘Ministry of Environment and Forests .
New Delhi - 110001,
2. The Director o
Zoological Survey of India
Pani Bigyan Bhawan
‘M’ Block, New Alipore
Kolkata - 33. |
3.7 Adminigrative Officer & Head of Oifice
Zoological Survey of India
Pani Bigyan Bhawan ‘
M Btock, Mew Al 1pore
~ Kolkata~
4,  The Oﬂ‘lcer-zn~a.,harge
- Arunachal Pradesh Field Station
Zoological Survey of India
Post Box No. 112, 3enki Valley
- Htanagar — 791 113
. : .. Respondents.
By Advocate Mr. MU, Ahmed, Addl. CGS.C. . '

B




- ORDER {ORAL}

KV.SACHIDANANDAN, (V.C) -

The a;:«;:iicant was initiaiiy appoinied as ?eon in the year 1991 at

Shzlmng Cﬁice af the' Z oological Sumay of Indza W'rn}e the applicant was

N
wemng as Peon in the office of tha Eastern Regional Station, Zoological Survey

of India, Shillong one post of Laboratory Assistant fail vacant and the app%icént
vide order dated 20.10.1994 was appointed as Laboratory Assistant in the
- Arunachal Pradesh Field Station , Ttanagar. The grievcmce of i;he appiisant is that
gince he has camgﬁeted 12 years of reguiar %mce, he is e!zgxbie for financial
upgradatmn under the Amtred Caree:r Progression ( ﬁxCP) Scheme with effect from
27.03.2003, i.e. the da:te on, whmh the applicant completed 12 years of regular
service. For that purpesa the applicant has subrhitted r—epi;esentatiéﬁ on 07.04.2005,
but nio response is forthcoming. Aggrieved by the said inaction, the applicant has
filed this application seekifig the following reliefs: -
“%1 'That the Hon'ble Tribunal be gﬂeased" ta direct
‘ the respondents to grant ist financial
up‘graéaficn' in tho scale of Rs 4500.7000/-
wef 27.3.2003 and further bn pleased to direct
the re&‘pcﬂden to re-fix the pay of the applicant
in the aforesaid scale of Re. 4500-7000/- will
consequential  service benefits  including
_monetary benefits. ‘ : :
8.2  Costs of the application. ' o
8.3 ' Any other relief(s) to which the apphcmt is
entitled as the Hon'ble tribunal may ciee.m fit’
and proper ,

2. I have heard Mr. S. Nath, ieamed counsel for the applscant and M.

MU. Ahmed, leamed Addl. C.G.8.C. for the respondents.

s

3. . VWhen the matter came up for admission hearing, leamed counsel for

the applicant submitted that he will be satisfied if & direction is given to the 2nd



o
Ay}

* respondent to. consider his case fo’r which the applican'tv is going to ﬁie a

o }mbl*‘

' comprchenqwe repre«entatmn within two weeks from the date of. racczpt of ﬂns‘»

order. Leatned cmmsci for the reepondentq wbmitied that he hﬁs no abjeg,tmn if

\

: such a course is adcpted..

4. - In ﬂm'ihte*resiof jusﬁce, this Tribunal directs the Znd raspaﬁdent or

any other ccm'petent éﬁthority to consider the representatior that is b‘eing filed by .
the apphcant thhm twcz weeks fmm the date of recefpf of this order and on recexpt

of the same, the 2nd res‘pandant or any other competeﬂt authority @mll carmder f

and d:spuse of the sa.me on merits thhm a time frame of two months from the

date of feu»@ipt cd.’ the representation,

The O.A. is disposed of as above at the g.dmissic;n stageitself. In the

 circumstances, no order ag to cosis,

.

(K. V. SACHIDANANDAN)
. VICE CHAIRMAN, -



CBNTRAL 4ADNENISTRATIVE~ TRI ZUNAL -
e GJWAHATI DENCH @

R GINAL APPLECATION NO._ o 57/Z?L :

1, a) Name of the Applicat:a ;i), %yﬂiofﬁqﬂ}cw.
h) Respondants ¢~ Union of India & Ors
c) No, of Rpplioant(S) - e

2% 1s the application is the proper formse Y@sjmﬁi

3. #hether name & destiption and addrass of the all pa@ers been
furnished in cause title - Yes/ N ‘

4, Has the application pzen dully signed and varified - Yes y/NB.

5, Have the Copies duly signed s~ YeS /;yzﬂ

611Have suffician£ number Of gopies of the application peen filed s=Y2SLXOe

7{ wWhether all +he annexure parties ar= impleaded :aYes{§g.
g, #hether English translation of ducuments in the Language @ Y@;LNb.

9; Ts the applieation is inm time &= Yes/N%/’

1. Has the Vak alatnama/ Memo of appearance/%uthorisatisn-is £11ed s=Yesi¥o.
1l. Is the application by 170/ 0D/ For Rs: 5y = 266 32294F W‘QZ?’3'W€.

12. Has the application is maitanable 3= Yes/NZt
13, Has the Tmpugnsd order original_duly sttested beéen £iled ¢ Yes/Ne

14, Has the 1igible copies °f the annexures dully attested filed:—YgﬁLNO,

15, Has the Index of ducuments been filed all available:z- Yeiéyﬁ.
16, Has the required number oOf envoloped pearing full address of the
respondants been filed:m Yes//Néﬂ |

17, Has the declaration as required by item $7 of the formi- Yes/ya.
18, Whether the relief sought £2T Jriees out of the single *- YGEL/NO;
19. sihether the snterim rolief s srayed £or #- vas/ N
2, In case of eondonation ~f delay is Filed is it supported :aYg§LNO.
21, dhether this Cas: can be heard by Single_Bﬁngh/Division Dench?
92, Any other point ¢~

23, Result of the Sorutiny with initial of the Serutiny clerk the

application is in order :- L )
X sV O&QQJﬁ;uiyhx \A vnlkéﬂww
SELE

SECTION OFF CER(J) ' , DEFUTY REGLSTRAR
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‘ i K. k*wamu Bench s
: INTH:CENTRAL' ATNISTRATI
. GUWAHATI BENCH: GUW‘““'H i

{An Apphcahon under Section 19 of the Administrative Tribunals Act, 1985)

" 0.A. No. /O%‘ /2006

. Shri Debsish Bhuwmick.
. ) -Vs- .
. Union of India & Others:

: LIST OF ’DATES AND SYNOPSIS OF THE APPLICATION

-~ 04.02.1991- Apph(‘ant waq mmaﬂv appomted as Peon on 27: ’% 1991 wde ordpr
dated 4.2.1991 at Sl‘u]long Officé of the Zoolog1cal survey of India. v )

‘ ‘ : e (Annexure—-l)

=17 10. 1994- Pureuant to HQ ofﬁce order dated 17 10 1994 the apphcant wae

\ ". appomted as Laboratory Assistant in the Arunachal Px‘adesh erld

e Stqnon, Itdndgar vide office order dated 20.10.1994. (Annexure—Z)

. 09.08,1999— Govt of India introduced one welfare Stheme in the name_of .
Asauxed Career Progressmn (ACP) Scheme Under the sa1d Scheme
e 1t was prowded that the central Covemment avﬂmn emplovees K
‘who do not get any regular promonon due to stagnation, will be -

granted two financial upgradations on complenon of 12 vears and-

| years of regula.t service during the entire tenuré- of their sennce '

S .. The apphmnt wmpleted 12 years of service on 27. 3 ”000 md

as such he is - entitled for lst fmanaal upgradauon under the
" - ‘Scheme wef 2732003 ie. the date on which date apphcan‘t

;onxpleled. 12 years of regular sérvice. . (Aﬂ.@lexu:a:?’)

. 25.11.2003. Apphcant appointed on_ promohon w.ef 2011, 2003 vide of&ce ‘:\
. order No: 351/2003 dated 25.11.03, - (Am\exure- 6. h
- 14.11.2003- Apphcant was releaqed plmuant to the order dated 03.11. 03.

o CZS&E’MdA}Ai/‘ ohovomie-



. 07.01.2004- . Apphmnt S\ibmitted detailed representation. beelqngréverbloﬁ to. I

" 'Z.;‘:Rehefs praved for o

el Thal the Hon ble Tnbunal be: pleased o direct the respondems o, grdnl st .

. That the Ho ‘ble Tnbunal be pleased to direct the respondents that the

C At L Cat

the post of Laboratorv Assistant at Arunachal Pradesh Fleld“ -‘
- S*ahon, Zoologmal Survey of India, Itanagar on personnel grounds ..

3 14.61.2004: _ A'pplicant was reverted back to the post of Laboratory Aesictan't at_ S

';Amnachm Pradcsh Ficld Station, . Zoological Survev of India,
. .Liitanagar vide office order No.293/2003 dated 14.1.2004.

(Annnxure-ﬂ

. 07.04.2005 Apphc«ml submitied represe.nlauon o the Dlreclor, Zoologzcal' o

v—-burvev ot lncha Koikata pravmg for grant of beneﬁt of 1st Au’
Schcmc w.C. f 27.3. ”003 battorioresult. =~ . (Anncxugs.S} R

»»»»»

= Honca tluspnglimlApphcahon B

_**pRAyERs

. hnanaai upgradahon m the scale of Rs. 4::00-/000/- w. ef 273 2003 and_

 further be pleascd to dlrect the rcspondcnts to rcfix ‘the pa} of- thc N
apphcanl in (he aforesaid scale of Rs. 4500-/000/- with all wnsequenhal‘f,- -
- setvice beneﬁts mcludmg monetarv benefits.- )
' ; , ¢
-2 Costsof the application.
-3, ~ Any - other rehef(s) to which the* apphcant is- entltled as the Hon ble B

. . Tribunal may “deenifit and proper. | " T

- a&k Inl?mn order praved for. ' '
. During. pendency of this apphcanon, the apphcant prays for the followmg o
. .intesiny rehe1 SR ey

++ --pendency of this- Original: Application. sha}l not be a bar for granmg,the' o
. .. applicant the relicfs as prayed for, = g

o g

Ca‘&e’\rwm h (hovomtse



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
-GUWAHATI BENCH: GUWAHATI ..

{An Appl‘icat‘lplgku‘nde_r Section 19 of the Admmstmhve Trib_ﬁnals Act, 1985) iy

'fTitiéofthecase_ B O. A. No /6% /2006
© Shri Dehsisﬁ'_Bhﬂwmick. : . Applicant

o | - Versus - '
Union of India & Others: K ‘Respondents. -

INDEX

SL.No. Annexure | Particulars | | Page No. |

01. A p— - - Appiica.tion ‘ -1 3 h

02, = 1 - Verification . -9-

03. ' 1 Copv of 'appoiniment"order dated | (_f/b ,//
: 040291 - S R

"I Copy of order dated 201098 [_jp— |

| Copy of ACP Scheme dated 09.0899. | (% —pj|

&
IS BEST S

T Copy of order dated 14.11.03. . w"l}»ﬁ [

= :
> N

ke Copy of order d&i‘téd 25. 11 .0’.% j 1- ?/‘1 =

o
R~
~J

Copy of order dated 14.01.04. e

10. 8 | Copy of representanon dated 07.04.05. ’ % -

__'Fﬂed'-by -

Date D‘Q(cf}b‘%, ' - o - T Advocate

CEXLW

Copy of ordet dated 031103, | — 05 ~| "~

Al (Show misl
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- Lab Assistant

- _AND-

| s The Union of Indm,

. INTHE CENTRAL ADMINISTRATIVE TRIBUNAL . 3 ?
- GUWAHATI BENCH: GUWAHATI . o (sﬁg{

. {An Application-under Qectmn 19 of the Admmwtrahve Tnhunal«; #‘ic‘t 1085)

3

0. A. No. / @ 7Z /2006

Shri Debasish ‘thw_nﬁck

 BETWEEN:

Arunachal Pradesh Field Station
Zoological Survey of India,
Post Box No. 112, Senki Valley,
ltanagar- 791113, ‘ »
| - weApplicant, | .

. ;\cpre:entcd bv the Secretan tothe - | ; o o s

Government ot india, Co I o ’
~ Minjstey of Envitonment and Fufesi.:-; a
- New Delhi- 110001

2 The Director- -

- Zoological Survey of India ~ *
‘Prani Bigyan Bhawan - |
‘M’ Block, New Alipore . | | -
Kolkata-53. ' '

3. Administrative Officer & Head of Office -

Zoological Suivey of India
Prani Bigyan Bhawan

‘M’ Block, New Alipore =
Kolkata-33.

4.  The Ot'ﬁcer-ih-charge -

Arunachal Pradesh F1eld Station
Zoologacal Survey of India
© " Post Box No:112, Senk1 Valley- ,_‘
g Itanagar 791 113.

e Résgogdehfs. T

= dania (ko v
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T DETAILS OF THE APPLICATION

P:_aﬁ%cdl:’ué?cf ordcr(s) Againsf which this application is mgde. e
”1

27, 03’;20203‘ and aiso praying for refixation of pay accordingly.

: Iuﬁsdictibn ofﬁte Tribunal

. The apphcam dedares that the subject matter of this apphcauon

within the ;1msd1c:t10n of this Hon'ble Tnbunal

antahon oo

;f;Tﬂbunals Adi, 1985 -

4

4.2

. " Facts of -t'h21655e. o

nghts protectlons and pnvdeges as guaranteed under the Lonshtutaon ot
India. ‘

That ymg‘htmtble -appli.caht was initially appci;:iﬁed as Peon on 27

" ... However, pu:suant to the order of the Head Quarter office letter

“ Arunachal Pradmh Field Station at Itanagar under the respondonts

C—'BQc\oﬂ/\l/‘l’\

- 'ﬁus apphcatmn is made praying for a chrectlon upon the respondents to |
gra.nt 1st ﬁna.nCla; ungadﬁﬁon mﬂh: scale of Rs. 4, 00—125— 000/ w. Cf : N

.

1s weil

;=~The apphcant further declares that ttns apphcahon is ﬁ.led. W1thm the
pcnod of ]mutatlon prcscnbcd undcr Ucctlon-”l of thc Adnumstrahvc

_ 'Thnl the apphuml m a cilizen of Indm and as such he is enm]ed to all Lhe

Rak]

‘ pizréuaf.t to the Govt. order dated 04.02.1991 at the Shillong ¢ office of the . o
» Zoologlcal Sune\ of India. The applicant, while workmg as Peon m the ~
-~ office of the EAstorn Regional Station, Zoologlval Survev of Indla, qhﬂlong,
“one post of Laboratory Assistant fall vacant in the scale of Rs 9"’5-1540, S

No. 14—

Y 89-Estt,/ 20824 dated 17.10.1994,. thp apphcant was appnmted to th9 * 3
.. post of Laboratory Assistant vide office order- No. 2/94 dated 20

10,1994 ';-;

< and thereafter he is contmuoush Workmg as Laboratory Assxstant in the . *. o

{);)\awﬁw'ﬂz



1 —

Copv of the 4ppomtmt:nt order. dated 4.2.1991 as Wt:ll as |

office order dated 20.10.1994 are annexed herewith and.
o . marked as Annexures -1 & 2 l'espechsrely_l f‘f

4.3  That your apphcant although completed 12 years of revular service in the

E department of Zoological Sutvey of India on 27.03. 2003 and thereby
-attamed ehgfmhtv for grant of st financial upgradatlon but sumnsmgly

'respondent Umon of India did not take nay step for grant of such benefit

~ under’ the Covt. of India Office Memorandum dated 9.8,1999. It is ralevant

1o menuon here that pursuant to the recomméndation of the 5th Central .

Pay -C om:msemn, the Government of India, Ministry of Personnel Pubhc

- ‘i_"Gnevances and Pensions, Department of Personnel and Training (DOPT)

" vide it’s Ofﬁce Memorandum No. 35034/1/97-Estt(D) dated 09.08. 1999

* introduced - one A«ur@d Career - Progreﬁsmn qchemp ~(for ‘:h@rt A(‘P)

e

N Governmént civilian emplovees on compietzon of 12 vears and 24 years of . , : : |
- service ae a ’qafetv net’ in- order to provide rphof against. thp hards}ups S
caused to such ‘employees due to stagnation. As per the said Schigtie, the ;
" Central Government Civilian emplovees who do not get am :regu.lar
pzomonon due to stagnation or the categories .of emplovem for whom
there is no promotmnal avenues or because of the limited promotional
scope, such’ emplovees will be granted two financial upgradations on
completmn of 12 years and 24 vears of regular service dtu‘ing the entire -

~tenure of their service.

Copv of the Scheme dated 09.08.99 is annexed herewith and
. marked as. Annexure-3).

T That your apphumt did not avail any promohonal benefit till Lomplehon ’ .

cx v of 12 vears of serv1ce ie. on 27.3.2003 and as such, he has acqun'ed a- -

- valuable Tegal right for grant of 1st financial upgradahon in terms of the ‘“

~~~~~~ e e e

—=Levunmh Phowsriz

e e e g  — T T



acceptance/ reiusal ot promotlon as- recommended bv the DEC, the -~

45

. ACP Scheme provided by the Govt of India under O.M. dated 09 08 99

1mmed1atelv after complehon of 12 vears of service-on 27. 03 2003 Jtis
relevant to mention here that the apphcant was promoted to the cadre of
Junior Zoolognal Assistant in the Head Quarter Office at Kolkata w.e.f.

LRNES

20.11. 2003 vide office order No. 351 /2003 dated 25.11:2003. Pursuant to

the said promotion order dated 03.11. ’7003 the applicant was released vide

. office order No. 14/ ”003 dated 14.11.2003 from the Field Station Itanagar
. to enable him to join m the promouonal post of Junior Loologlcal |
~ Assistant at T-Iead Quarter ofﬁce at Kolkata. Be it stated here that the offer E

L of pmnwhun to the posl of ]umor Zoological Assislant is made lo the L

apphcant v1de othce order No 312/ 2003 dated 03. 11 2003 toiiowma the: .
recommendatmn cf the DP(’ In the sald oﬁer of promotxon order datedv

0311 2003 it has been upeuﬁually stated ‘that m case of non

apphcant would not be eligible for ﬁuther promotlon for a ;}enod of one. :

S
. -446,:2 .

' f _ y.earu{fomme date of refusal as per ‘rules, apaﬂ from {he otlier g:onquns

faid down i:herem However, the appﬁcant was appointed on pr'or'nbﬁon»'-

w.e.f. 20.11.2003 vide office order No. 351/2003 dated 25.11:2003. =~

- Copy of the office order dated 3.11.2003, office order- dated

- 14.11.2003 and office order dated 25.11.2003 are annexed

" herewith and marked as Annexures - 4,5 & 6 réspec'ﬁv.ely., ’

Assmtant submitted a ‘detailed representatmn on .07. 01.2004 seeking

That your applicant after his promotion to the post of Junior Zoological

oo A

B R

revexsmn bo the post of Laboratorv Assmtant at Arunachal Pradesh Field '

, Station, Zoolog1cal Survev of Indxa Itanagar on personal grounds and

domez.hg problemb Such quue::t for reversion to the post of Ldbomtory "
Ass1stant ‘was accepted by the authontv and v1de oﬁﬁce order No Ce
©293/2003 dated 14.01.2004 the applicant was’ reverted back to the post of

; Ldbomtory_ Assistant “at Arunachal Pradesh Field Station, Zoological

%g \00/\1/\

PRLIS ,,:

P Y
. r

AL

I ﬂi\aw/Wv%



) -Surv ev“ of India, Itanagar and he was released w.e.f. 14.01. 2004'011; hl§ own

request The applicant, pursuant to office order dated 14. 01 2004 agam T
resumed his duties to the post of Laboratorv Assistant ‘at Arunachal

Pmdeah Field Station, anagar.

Copy of the office order dated 14.01. "004 is armexed

. herewith and marked as Annexure—?

That )our apphcant further begs to say t‘nat on 07.04. 2005 he has

subnutted one representatron addressed to the Dn'ector Zoologlcal'
Survey of Indra Ko].kata praying for grant of 1st ACPw.ef 27, 03 2003 and n

" the sard representatron was forwarded bv the Ofﬁcer In-charge, Fiedd "%

Statron, Itanagar on 0/ 04, 2005 melf but surpnmnglv the authontv cdrd s

" not také any step thereafter and aiso dzd not furnish. any replvi i v‘vl_{j;ft_xe

aPPhumt regdrdmg his’ entitlement of 1st ACP benefit w.ef. 27.03.2003. As :
such f:mdmg no other alternatives, the apphcant is aPPI‘Oachrng bhrs i

'~ Tribunal for a drrectron upon the respondents to grant him st ﬁnanaal :

' upgmdahon

Copy of the representation dated 07.04.2005 is annexed -

.. herewith and marked as Annexure-8, )

~ That your apphumt has aequm:d a valuable and legal nght for gmnt of Ist .

ﬁnancral upgradauon W, ef 2703 2003 smce his servrce m the cadre of

- Peont is aleo hable to be taken mto account even after hrs subsoqu.nt
4pp0mtment to the cadre of Labomtory Aﬁblbtdnt for the. purpobe of granti
Cof 1st fmanaal upgradation: m terms of the oM dated 09, 03 1999 The L
apphcant has alreadv submztted a representatron way back on 0/ 04 ’7005 ce

1;‘1‘::?57 .

CaE T e 4 ea

but to no rebult

=RAehtank Iohaow mitl



498

o 8.1

' lnsughwmpellmg circumstances, the applicant is &pprbac'lﬂ.ﬁg;this

"Hon'ble Tnbuﬁal for a direction upon the respondents to " grar{t. of 1st

financial upgradation. -

That thm application is made bonafide and for the ends-of justice.

. Grounds for relief(s) with legal provisions-

For that, the éppliczint 'has'ciompllé't:e:cfiz years of service on 27.03.2003, as« 2
- 'eucn he has attamed eligibility- for grant of Ist ﬁnanaal upgradatmn in
ff__'_',terms of the Scheme of ACP issued by the Govt of Indla throu *“gh 0. M, -

" dated 09.08.1999.

5.2

5.3

For, ma‘t'; thé t'otal service mnamdby the appucam both in the cadre of
Peon as well as in the cadre of Laboratorv A531stant are hable to be taken a
into cons1deraﬁon for the purpose of gxanﬁng st ﬁnancxal upgradatlon in -'_-
"'termb of the Stheme issued by the Guovt. of India. e

. F or that, the apphcant submitted repreaentatlon on 07.04. 2005 praying for
: grant of ACP before the Director, Zoologlcal Survey of india, Kolkata, but L
~the ;ame is ﬂt:dl pending mﬂtput. any ﬁuther consideration, - :

For that, the apphcant had adnutted. e]iglbﬂitv for ~grant - of lst ﬁnanaal e
' 'w_.upgradatxon on 27.03. ’7003 ie. mnch before the issue of order of regu]ar
o "fpromohon to, ‘thie cadlre of Iumor Zoologn,al Abbl&tant. ‘As.such, btneﬁt of ; "
st hnanaal upgradanon as weﬂ as the hxatmn m the scale ot Rs 4500- e
- "'000 /- canédt be demnd to the apphcant -

. Details nf remedies exhausted.

That the applicant states that he has exhausted all the remedies avéﬂabl‘r—\
to him and there is no other altematlve and efficacious remedv than to file

this apphcahon

=KW Phowou -
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7. Matiers n(nt previvusly filed or pending with any other Court.

. The dpphcmt further declares that he had not prekublv ﬁlcd any
apphcatmn, }Wnt Petmon or Smt before anv Court or any other authontv
“or any other Bench o*t the Tnbuﬂ.al regardmg the sub]ect matter of this
apphmhon nor any such dpphmtwn, Writ Petxtmn or ":mt is pendmg

before am' of them.

8. *Réﬁﬂf{s}soﬁght forr -

Under the f_acfs and drmmmtances stated above, theapphcanthumbly e
" prays that Your Lotdships be pleased to admit this application, « caﬂ forthe ',

Iewrdb of the case :md issue IlOtlU:‘ to the respondentb to show . uiube as to
th the rehef(q) cmwht for-in this atmhcahon shall not be m'anted and on -
- perusal of the records and after Hearmg the parties on the _caus.ev_o,r causes

that may be shown, bepledbed to grant the following relief(s):

81  That the Hon'ble Tnbunal be pleased to direct the respondents to grant 1st.

~ financial upgradanon in the scale of Rs. 4500—70“0 /- wef 2. 3. 7003 and

. further . ’oe pleaaed to direct? ithe respondents. to re-fix the. pd} of . the '
apphcant m the aforesal.d scale of Rs 4500»7000/~ w:xth -a_]l-;cqnsequenhal»; (
.eervme beneﬁts mJudJng monetary beneﬁts L TR T

82 Cost-s of the application.

'8;3. Anv other rehef(s) to which the apphcant is- enutled as the Hen ble Ao
Tnb.md may deem it and proper

9. Inter.imbfderp raved for,
During pendency of this application, the applicant prays for the following

- interim relief: -

et e e e
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That the Hon ble Tribunal be iﬂea#ed to direct the respondents that the

: pendencv of thlS Ongmal Apphcanon shall not be a bar for grantmg the

'(”--.’é apphcant tbe rehefs as prayed for v

10,

B

i)

i)

vy

12

" s given'n the index.
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SAER ‘V'ERIHCATTE)N".?L .

- LSt Debasish ‘Bhowmick, Son of Late JK. Bhowmick, aged about 43 -
r o years, work_no as I_aboratnry Ass‘-lqtdnt ~Arunachal Pradesh Fleld qtauon,
e Zoo?‘om’cal SurVéV‘of India-, Post Box NQ_': 112, Senki Vaﬂev, Itanag‘zaﬁ-’??ljﬁﬂl‘“dn .
,here'bv verify that the statements made in Paragrapﬁs ltodandé6 to 9 are true to
wowledge emd those made in Paragrap‘x are tme to my legal adv;gg_ andI _ -'\

have not suppi‘_essed any material fact.

And Isign this venﬁcauon on this the ﬁi"{dﬁy of April, 2006.

L

L _q&oﬂﬂ:ﬁ\“ Phousmh
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GOVERNMENT OF INDIA \}A\W\quhz-

ZOOLOG ICAL SURVEY “OF, INDIA ‘ {y
ARUNACHAL PRADESH FIELD STATION -
I‘I‘ANPGAR

OFFICE ORDER NO _Z'[ﬂ_ﬁ_

In pursuance of head guarter letter Mo ,.14-21/89-Estt/

20824 dated 17010494, Shri Debasish Bhownicke Peon, Eastern
Regional station. Zoological survey of India, shillong is
hereby appointed as Laboratory Assistant in the scale of

ns Pay Rs.975-25-1150-EB—1540/— in the Arunachal Pradesh Field
}fﬂ"*"‘" - ——sEELAGnG - ZO0Y0g LCAL T SULVEY of thdia, Itanagar. He is hereby
directed to report to the under signed, which emables him to
join in the post of Laboratory‘hssistar.xt, at the earliest,

o %
kS

-2t

R

&

;\33 -

He is entitled TA/DA and joining time as per rules.

o | - - ( Po é.t Bhutia )

, . ScientisteSE &
Dated 3 2,0.-10,94 : Officer~in«Charge

e Tl
3

PP ) .,
c.<"fh3§>.l1_ B
T AT

. ————rn
o =

Copy to - .

/1l shri Debasish Bhounick, Peon, Eastern Regional
: ~ Station, Zoological survey of India, Shillong.

N ‘ , 2, The Officer-in~Charge, Eastern Regional Station,
. Zoological Survey of India, Shillonge

3, ‘_gih:hmrﬁctor. Zgological ‘Survey of India. Calcutta,
reference tolyour letter No.14~21/89-Estt,
20824 dated 17 10 940 ) d i

4. Dr, J.R.B.Alffed.mddl. Di.rector,. Zoological survey

- of India, ‘M* Block. New Alipore, Calcutta, for
.tnformatione ;’s

5. Dro Ro C, Basu, Scientist-SE.g/Head of Office, ZsI,
: Calcutta, for: infonnation and necessary action,

6.‘ The Guard . Fila.
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MOST IMMEDIATE ¥ ©
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Gaovernnientiofdndin Befipicondld R
Ministry of Personnel, Public Grievances and Fensions
(Bepattuient ol Personnel and Fiaining)

- Nouth Block, pr Dclln 110001
Augu<:l 9, 1999

v The ['lflh Ccnlral Pay ("ommlssmn in its Repout has made certain rcummncndahom'
1rclallng (0 (he Assurud Carcer Pr(ngrckslou (ACF) Scheme for the Central Govermment civilinn
employces-in all Mmlsu1es/1)eparlmculs The ACP Scheme nceds to be viewed as a ‘Safery Ner'
to deal with the problem of genuine staguation aad hardship faced by the cmployccs duce o lack
of adequate promotional avenues. - Accardingly, after careful conslderatioi it has been decided
by the Government to introduce the ACP Scheire recommended by the Fifthy Ccnlml

Pay
Commxssnon with (,ertam modi{’ cnrions as indicated hercundcr -

2. GROUI ‘A’ CE PLLBAL SE!WlCGS

21 n respect of Group ‘A’ Central services (lcrhmcnl/Non lechmcal), no Iumnual
upgradation under the Scheme is belng proposed for the reason that promotion In their case must
be carned. Hence, it has been decided that there shall be no benefits under the ACP Scheme {or
Group ‘A’ Central services (Technical/tNon-Teclnical). Cadre Controlling Authoritics in their
case would, however, continue 10 improve the promolion prospects in organisations/cadics on
funclional grounds by way of vrganisational study, cadie review, cic. as per presciibed norms.

s

3. GROUP ‘B, ‘C’ AND ‘D", :Eavxmrosrs AND ISOLATED
y WM&_A”""ED_RM&Q" BL&S.
e

‘//3 1 While in respect of these cmcgoucs also promotion shall continue to be duly carned, itis N
ptoposed to adopl the ACP deculc in a_modificd form to tmtlgulc hardship in cases of acule
stagnation cither in a cadre of In an isolated post.  Keeping in view all relevant factors, it has,
therefore, been decided to grant. mg__{%q{_umdg_gnj [as recommended by the Fifth
Central Pay Commission and also in accordanc: with the Agreed | Scitlcm(_m daled Scp!cmbcr 11,
1997 (in. relation lo Group™C’ snd ‘D’ cmployces) entered into with tlic Stalf Side of the
National Council (JCM)] under the ACP Sclieme to Group ‘B’, ‘C'.and ‘D’ employees on
-completion of 12 years and 24 years (subject to condition no.4 in Annexure-1) of regular service
respectively. Isolated posls in Group ‘A’, 'B’, *C’ and ‘D’ calegories vrhich have no
promotional avemics shall also qualify foc_similar_bencfiiz_on_the_ patiern_indicated above,

Certain categorics of cuiployees such as casual cuployees (including those with temporary

stittus), .xd hoc and contract empldyces shall not qualify for benefits ungder_the alosesaill Scheme.
Grant of financinl upgradalions noder the AUCP Sche mc dnll however,

ondlﬂ(\ns mentioned in Agugsure-1, ' s

2

[} (-1 \)(»n/‘}f) o | S 2/-

S o

be subject  to the
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ellgxbllity service counted for 1egular promotion in terms of rclcvanl Rccmiuncnt/Scrvlcc Rules.
¢ 4 n » lmwductlon of the ACP Scheme should, however, in no case nﬂcc( o nomal (regulnr)
el pwmollonnl avenucs available on the basis of vacancics. Atiempts needed to improve promotion

_prospects in organisatious/cadres on functional grounds by way of orgamsnlmhnl tludy, cadre

o rovlows, elc as per prescribed uorins should ool be given up un the gsound that the ACP Scheme
has bcan inltoduccd

. i'}l(}') 8] 1}

Scheme, shall coatinue to be granted aflter due screcniog py a lcgulata Dcpanmcnlal Pmmohon
Cornnultcc as per relevant mlcs/gmdclmt

st

e

Lo . . -

(S

A depnﬂmenlal Scrpcnmg_Commxllcc sholl be constituted for the purpose of processing
the tascs for grant of bonefitd-uader the ACP Scheme.

62 The gmng.mjgn of the Screening Coouniitce shall be llw same a8, that of the DPC

prescribed under the relevant. Recruitment/Service Rules for xcgu!ar promotion o the higher -

grade to which financial upgradation is to be granted. However, o cases where DPC as per
~the preseribed rules is headed by the Chairman/Mcimber of the UPSC the Screening Commillce
uiider the ACP Scheme shall, instéad, be headed by the Secretnry or an officer of equivalent rank

of the concerned Ministey/Departinent. “In respeet of Isolated posts, the composlition of the

Screening Commiltee (with modification as noted above, if requited) shall be the same as that of
* tbe DPC for promouon to analogous grade in that anshy/Depnmncnt

0.3 In order o prevent op.mlmn of the ACP Schrmc from e mlhng In(o unduo strain on lhc
admidictrative machigery, the Scxrcnmp Commillee shall follow a time-schedule and meel lwm
in a firancial ycar ~ preferably in the firs) wesk of Janvory and Jl//y for advauce proccfmng of
the cascs. Accordingly, cases ronturing during the fitst-half (April-September) of a particular
financial year for grant of henefits under the ACP Scheme shall be taken up for considerntion by
the Scseening Commitlee mzeting in " the first week of January of ‘the preyious {lnancial yeor.
Similacly, the Screening Cornmnitiée mecting in the fiist week of July of ‘any financial year shaii
process the cases that would bé matuting during the' second-half (October-March) of the same
dnancial -year,  For exaaple, the Scresning Comumilice iuccting in the first week of January,
1999 waiild process the cases that weuld “altain maturily during the period Aprll 1, 1999 to
Scptember 30, 1999 and the Screening Commiltee meeting in the fiist week of July, 19)9 would
process Lhc cases thal would mature during the period Oclober 1, 1999 to Maich 31, 2000.

A
.o

6.4  To make the Scheme operational, the Cadre Controlling Authoritics shall constitute the

first Screening Comumittee of the current financial ycar wilhin a rgonth frool.the date of issuc
. of these instructions to «¢oosider the cascs thal have nlrcad) malured or would be maturing upte

March 31, 2000 for grant of ‘benefits under the ACP S(JICHICA Th(‘ next Scrccmug Committee
shalt be Lonsmmcd as per the time-schedule sugorsled '\bm.(. "

v

w3

Rrgular Service' for lhe purpose of the ACP Scheme shall be mlupwu:d fo mcan the .

) Vacancy based regular promotions, as distinct [r@i financial upgradalmn under the ACP
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+ of all concerned and also lake inmediato steps to implement the Sche

/a0 ‘Minimise the additional financi

i v gt
ecommended-

Rt R .
-~ #- :
. ;?j_.‘v.- ) ;i . . . ..5 :' P ‘ - .

vy Ministies/Departments are advised to explore the possibility of effectiyg savings 5o as

y O'f, 'rfﬂ sgne oot

The 'i’ACl:W‘Schcmc shall become opcfal,ionnl from the date of Issue of this Offico

. Memorandum,” "

'ft~m£.9.%¢i%f¥é?az9§=' persons serving in the Indlan Audit and Accounts- Departments are
J;;ﬁp_ﬁnggg}g‘r;dcts‘issm: after consultation with the Compuoller ‘and Auditor Genesal of

0.
t

.Q?éﬂ&‘ Centtal Pay Commission In paragraph 52.15 of its Report has 1lso scparately
G

76

yended: a.\Dynamic Assured Carcer Progression Mechanism”. for different streams of
doctors. It has been decided that the sald reconunendation may be considered separately by the
adminstrative  Ministry concemned in consullation with the Department of Personnel and

" Training and ,thé;Dcpgrt_mént of Expenditure. "

11. ‘:Anly ibnite‘rprqléx-ti'on/‘cl.g,ﬁﬁculio_n_ of doubt as 1o the scope and ineaning of gl‘\véiprovlslons of
the ACP Scheme shall bo given by the Department of Petsonnel and Training (Bstublishment-D).

12. Al Ministrics/Departments may give wide circulation 1o these instructions for guidance
_ Scheme keeping in view the
ground siluation obtaining in scrvices/cadres/ posts within their administrutive jurisdiction;

13.  Hindi-version would follow. ' S oo 4 A
- 1
h . (KK JHA)
: - Director(Establishment),
- To o e
- Lo All Ministries/Departments of the Government of India - - BESSTEE
2. President’s Sccreturinl/Vice President’s Sceretariat/Prime Minister’s Office/ .
Supreme Coutt/Rajya Sabha Sccretariat/Lok Sablia SceictoriaCubinet Sécretarial/
- UPRC/CVC/C&AG/Central Administiative Tribunal(Principal Bench), New Dellif
3. All altached/subordinute offices of the Ministry of Personnel, Public o
. Grievances and Pensions - -
‘4., . Scerelary, National Comumisslon for Minorities -
5. . Sccretary, National Comumission for Scheduled Castes/Scheduled Tribes : .
6. £ retary, Staff Side, National Council (JCM), 13-C, Ferozeshah Road, Mew Delhi
(g «ul Staff Side Members of the Mational Council (JCM) : -
8.

Establishment (D) Section - 1000 enples

ond]s

al commitment that introduction-of the ACP Scheme may -

v

4

‘s
A
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,_-vavmlable will be Rs.14,300-18,300. Beyond this level, there shall be no financial upgradation
5 and hfgher posts shall be filled strictly on vncancy bascd plOlﬂOllOllS‘

'Mf* ~ ANNEXVRE-X
coN(JITIONS FOR 6RANT OF BIINEFETS '\%
| UNDER THE ACP SCHEME

The ACP Scheme en\'nsage'x mercly placement in the higher pay- bcalc/gmnl u[ ﬁnomml
“benefits (through financial upgradation) unly to the Government servant cooceshed on pcrson.xl
. basls and-shall, therefore, neither amount to funcllonal/tcgulat pwmolion nor would require

_ ;; creation of new posls for the puipost;

ot . e
AT BT

«The highest pay-scale upto which the financial upgradation under lhe S(hcmc shall be

by
‘,‘ "‘

:".i'f‘3 “;The financial benefils under the ACP Scheme shall be granted from the dale of

oompleﬁon ‘of the’ eligibility period prescribed under the ACP Schcmc ot fiom the date of
issue of xhese instmctlons whichever is Iater;

.

4. . The first 6 nancial upgtadnuon under the ACP Scheme shall be allowed after 12 years

. of regular service and the scoond upgraslation afler 12 years of regular service frony the date of

the first financial upgradation subject to fulfillment of presctibed conditions. 1o other words, if

;i the first upgmdalion gels postponed on account of the employee not found fit or duc to

. departmental proczedings, elc this would have conscquentlal effect on lhc sccond upgrndatxon

: which would also get deferred accordiogly;

51 Two ﬂnancml upgmduhon undcr the ACP. Schcme ln tho entire Governuent tervice
carcer of an cmployee shall be counted against regular promotions (including In-situ promotion
and fast-track promotiosi evailed through fimitcd departmental, .compelitive examination) availed
from the grade in which an cmployee was appointcd as a direct recruit. This shall mcan t} \hn( 1wo
financial Upgradations under the ACP Scheme-shall.be available only if no_reguinr promolnom
:du ring_the 1M|)clnocla (12 and 24 ycars) have been availed by an employce. If an

emplt j'ce has_already pol one rcpular promolmn .l shall qualify Tor the second firanciul
upgradation only on completion of 24 ycars of regutar scrvice, under the ACP Schene. Jn case

two prior promolions on tegular basis have alrcady bccn received by an cmpluycc no. bcncm
under the ACP Scheme shall accruc to him; :

5.2 Rcsiulcucy periods (repulac service) for grant of benefits under the ACP “chunc slmll be
counted from the grade in which an cimployec was appointed as. a ditect recruit;

0. Fulliliment . of normal promotion notms  (bench-matk, deparumentl  examination,
_scniority-cum-fitness in the case of Gioup ‘D’ cmployces, clc.) for grant of financial
upgradations, perfonmance of such duties as are” entrusted to”the employces together “with
x_c;ggj_;;u[_ﬂ&lg;_;gm_}_gg., financial upgradnhons as pcxsonal to the fncumbent for the stafid
purposzs and restriction of the ACP Scheme for financial and cerlain other benefits (Hoase

hmldmg Atlvamc, ullolmvm of (‘overmncnt uccommodahon advanccs elc) only w'lhoul




- ghall; be, personal to the incumbent of the isalated post, the same shall bo filled n

71 in the grade has got higher pay-scale under the ACP Scheme;,

>

. Financial upgradation under_the Scheme ghall be given 10 the
-.,do/cgr—dancc with theJexisting hicrarchy [in a cedre/category of posts without creating new pos's
"'I,f'v,fpr‘;ﬂlg__‘purposc. ~ However, in case of isolated posts, in the bﬁScuc&“b['delinéd Lhicmrchical )
‘T'g\gg@gsl,: _fﬁiﬂr_x‘qx_\gi_a!._‘\“:_ggr’ggg_iqn shall be given by tbe Ministrics/Departments conc med in the _
immedialelyp next higher (gjmu!w\jgmmgmg) pay-scales os indicated in Anngavie:)l which Is in
 keeping with Part-A of the First Schedule annexed to the Notification dated September 30, 1997
' ;?of@thg;M‘.nisl‘ry of Finance (1Depattment of Bxpeodituic). For instasice, incumbents of isvlated.
. posts; in (he pay-scale S-4, as indicated io Anpexuie-il, will be cligible for the proposed two
e fqlanciixl_upgradations only to the pay-scales S-5 and S-6. Financial upgradation on 8 dynamlc
+ ||, ~basis;(ie.. without . having - \o create posts in.the rclevant scales of pay) has been’
;'“recommcndéd by tie Fifth Central Pay Cotnmission only for the: Incuin

: veots of isolaled posts®
which have no avenucs of promotion at ail. Since financial upgtadalions. under the Scheme

A1\ shat b { its originel

T ‘.-?-"_-nlgygl (pay-scalc) when vacated. Posts which arc pastof 8 well-defined cadre shall.not qualify for.
~ the, ACP Scheine Mﬂxe ACP benelits -in_ their case shu'l be pranted
| ‘copforming 10 the existing hicrarchical structure only; ' ' -

—

next higher grade jn_

¢

s

-
- .

' 8."  The financial upgradation under the ACP Scheme shall

be purcly personal 1o, the

N . employee and’ shall have no relevance t0 his senivrity position. As guch, thoro. shall be no

" additlonal financial upgradation for lhie senior cnployee on the ground thet the junios cmployee '

9. On upgradation under the ACP Scheme, pay of an empléycc ghall be fixed under the
provisions of FR 22(1) a(1) subject o 2 minimum financicl benefit of Rs.100/- as per the
- Departoient of Personnel and '1‘rain‘mg,0mmMcmoiand\'l_:_x_1__ No.1/6/97-Pay.1 dated July 5,'1999.

il gt

: The financiol benefit allowed ander the ACP-Schenie shall be final and no poy-fixation bencit

o *‘shall accrue at the time of regular promotion i.c. posting agtinst & functional post in the Higher
! A.gmdc; g : e AT T - AL
= o . ,

.7 10. ~.Grant of higher pay-scale under e ACP Scheme shall ,b!g, conditional to the fact that an,
employee, while accepting the said bencfit, shall be deened 10 have g_iy;;u__ma._,\umnplj[igd‘
geg for reguler pr‘ou'm\ion on occurtence of vacancy subsequently. In casc he’ icfuses

to accepl the higher post on wegular prometion subscquently, ho shall be subject to nogual -
debarment for regular promotion 2$ prescribed in the general Instructions ip this vegard.

11owever, as and whep he accepls regular promotiou therealier, ho ¢hall become eligibie for the
_second upgradation undos the ACP Scheme only afler ho completos the thul'xcd'él'ig!'blmy'
- service/period under the - ACP. Schewne in that higher grade subject lo the condition ‘that- the
_period. for which he was debatred for regular promotion <hall not count for e purpose:’ For
“example,ifa person'has""gol.or_lc {inancial upgradation after rendering 12 yenrs of regular service

e st
RS .

and after 2 years therefrom if he refuses regular pmmolion'lund is consequently debarted for one
year and subsequently he is promoted 10 the higher grade on regular Lasis ufltér'@plﬁb}t’fibn of
.15 years (12+42+1) of regular setvice, he shall be’ cligible for qonsidcuiliou’ for (e 'gi_l':'cond
upgradation undes the ACP Scheine only after iendering lco more yeats in addition 10 {wit YCRLS
of service already rendesed by him after the first financinl upgindation (2410) in thal hiphet
. grade i.e. after 25 years (1242+] +10) of rcpular service because the debaoment period of cne

year csnnot be taken Into account towards the required 12 years of regular service i that higher
. . C * i Tt
grade;

RO
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Io the matter of ‘disciplinary/penalty proceedings, grant of bcnch(s under the ACE
o Scheme shall be subject lo rules govemning normal promotion, :Such cases shall, therefore, be - -
gulnled undcr the proyisions of relevant CCS(CCA) Rules, 19135 and Instructions lhereundel

12 A ’I’he proposcd ACP Scherne coulcmplalcs mcrcly Mm?&mgm Qn Qgggm;u basls in lho
higher pay-scale/grant of financial benefits only and shall not-amount (o adual/[unclionah
promolion of the cmployces concerned.  Since otders regarding resérvetion in promotion are
applicable only in the case of regular promotion, reservalion ordors/roster shall not apply to the,
,,ACP Schemo which shall extend its benefits uniformly to wll eligible SC/ST employecs also,

i ,Howevcx, at the tire of rcgular/fuuclionul (actual) promotion, the Cadre Controlling Authoxihcsj

categories of employces.

s s}:all ensum that all reservation orders are applied strictly, ™"

"13 Bxishng time-bound pmmonon schenes, including in-situ promotion scheme, in vanou'{
Minmtnes/Depatlments may, a3 per choice, coalinue to be operalional for'the concerncd

However, these schemes, shall pot run concutrently with the ACF,
. Scheme. The Administrative Ministry/Depastinent — not the employees -- shall have the

.. option _In the matter to choose between the two scheres, ie. existing time-bound promotion
.~ scheme or the ACP Scheme, for various catcgorics of cmploycée However, in case of switch-

.: “over {rom the ‘existing time-bound promotion scheme to the ACP Scheme, all stipulalions (viz:
. i .. for promotion, redlstribution of posls, upgradation involving higher funclional dutics, etc) made
... under the former (cxisting) scheme would cease (o be opc:auvc The ACP Scheme shall have to

be adopted in ils totality;

14.  1n case of an employce derlared snrplns in hls/hcr orgamsahon nnd in casc of tmmfcn
including unilateral transfer on request, the regular service rendered by lum/hcr ln the previous
orgsnisation shall be counted nlong with his/her regular service in his/hcr new orgmnsahon for
the purpose of giving financial upgradation under the Schcmc and P

~

15 ) Sub}cu to Condition-No. 4 aboxe in cnscs whctc the cmployccs hnvc alteady cump c\cd
24 ycnrs of regular scrvice, with or without n pmmuhon “the sccond financial up;;mdahon undcr
the scheme shall be granted dnrculy ‘Futther, in order 1o rationalise uncqunl Ievel of stagnntion,
benefil of surplus rcgu!ar service (no( taken iuto account for the first upgmdnhon undcr the
schene) shall be given at the subs('qucnl stage (scoond) ‘of financial upgradation’ under the
"ACP Scheme as a onc time measuce. In other words, in 1espect of employees who have already
rendeted more than 12 yeary but less than 24 ycars of regular scrvice, while the {list {inencial

.. uppradation shall be granted 1mm«~d1alc]), the surplus. rcgulnr acrvice beyond the first 1273 5ars

shall also be counted towards the next 12 years of regulat service xcquucd for grant of the' secund
{inancial upgmdauon and wnsuqucutly, Um) shdll be. oons:dcxcd for lhc s oond (muncml

,,,,,

complcllon of 12 more yenrs ol rcgulur scnxu. mcr thc ﬂml ﬂnancinl upg,mdnllon nhcndy

granied under the Scheme,
(/\’K %/1’/1)

Dimcfor'(Effablrshmen t).
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- SATIQARD/CQMMON. P/\Y 5CALER
As_per-Part-A of Ahe First _Schedyle Anpexes. m_lh: Mintsiry ef Flawce

(p__mj_nsm__i.ﬂmmslmu Scxaite Notlficatlon da me
| [_ggfggg_gg PARA 7_OF ANNEXURE I OF THIS omrgg, MEMORANDUM]
R | S.No._ ___Revised goy -scales (R
T i. S1 §5.2660-6 ‘3106
' 17| 52 1610-60-3150-65-3540-
3 53 1 - 26}56‘-6»5-3306-7(_)-400.0'
4 54 7750-70-3800-15-4400
| 5[ 53 " 3050-75-3950-80-4590
§ A —ST00-R5 AT
| 7 ST 45001006000
R § S8 A5O0-1257000
AT | 13 53 5000-150-8000 -
' ' ' | oS0 | 5500-175-90000
I L[ ST [ 6500-200-10500
. L TTL S £ _7450-;25{?1500
B o ¥ ST TS0350-12000
L NS T 000-275-13500
Y i 10000-335-15200
' 15| st 712000-375-16%00
PR e 2 5 X S RN PA VEAR00
e TR T T 14300°A00- 18300

[
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. MAIN FEATURES OF THE ASSURED CAREER PROGRESSION SCHEME

The main features of the Assured Career Progression Scheme are:-

' (1) It is financial upgradation, not promotion.

(ii) - It has no relation with anonﬁie.s. 2

e

' '(iii) Normal (Reqular) promotion oh the basis of vacancies will continue
: . to be granted as per relevant rules, when wvacancies In higher
s, .- 1 gradearige. k

(iv).. Cadre Review will not cease.

\%‘ The benefit is on personal basis.

(yi) - Two finﬁnciol upgrddofions under the ACP .Schcmc shall be
R /// awsilable on completion of 12 years and 24 years of regulur
"/ o aerv:ce.rcspcchvely I - :

JIUEEE

o

(vil) If the first upgradation gets postponed on account of the
employee not found fit due 1o Departmental proceedings etc. *his
- would hdve consequential effect on the second upgradations.

. (vil) If an employee has already got one regular pbomoﬂon he shall
\> qualify for the first financial upgmdahon on completion of 24
years of reqular service under the ACP Scheme. In case two prior
promotions on regular basis have already been recelved by an

employee, no flmnctai benefn under the scheme shall accrue ?o

hin,
V/‘Kx) Departmental Screening Committees (same as DPCs) to process ./
cases. 1

() Screéning to be held twice a year - .Jan and Jul in advance. First
screening to be done within one month of the issue of the order.

for cases mqtur'mg up‘ro 31 Morch ZOOO , | r\/

(xi) Schema to be oparohoml w.e. £ 09 Aug 99. /
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(xii)

(xvi)

,v (i

- FF-_ 2y~

Upgradation to be given to the next higher grade in accordante
with exiating hierarchy in the Cadre. In case of isolated posts
where there is no hierarchy, upgradation should be given in the

,,,})

next hlgher' scale as per' standard pay scales recommended by

Flf‘rh CPC,

On financial upgradation, the concerned employee will continue to
retain old designation and perform such duties as entrusted to

the employee.
Ya

The ACP. Scheme will be restricted to financial and certain other

" benefits like House Building Advance, Allqtment of Government
~ Accommodation, Adwances etc. only. This will not confer any

privilege related to higher status e.g. deputation to higher posts |

,efc.

On upgradation under ACP Scheme, pay of an employee shall be

fixed under the provisions of FR 22(1)(a)(1) subject to a minimum

~ finaticial benefit of Rs.100. The financlal benefit allowed under

the ACP Scheme shall be final and no fixation benefit will accrue
af fhe hme of reguiar promotlon

In ’rhe ma’r'rer of . Disciplinary Penalty proceedings,. grom‘ of v

benefits under the ACP-Scheme will be subject to rules governmq
norrml promotion. e

Orders regarding rcser‘votton in pt omotion are not oppllcablc to

ACP Scheme.

(xviii) Existing In Situ Promohon Schemc wull nof run concurr enﬂy wn‘h

(xlx)

The ACP Scheme.

In cases where employus have olreod)u complefed 24 Yrms of

reqular service_with or vmhout a promotion, second flnoncml

: upgradahon under the Schcmc shall be grantcd directly.

T
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OFFICE_ ORDERNO. 3179 /2003,

In pursuance of the .recommendation of the Departmental Promotion Committee, the
Director, Zoological Survey of India is pleased to ofter Sri Debasis Bhowmick, Laboratory
Assistant. Arunachal Pradesh Field Research Station, Zoological Survey of India, ltanagar,
promotion to the post of Junior Zoological Assistant, in the pay scale of R§.4500-7000/- at
tteadquarters Office, Zoological Survey of India, Kolkata, in a temporary capacity. The pay of
sri. Bhowmick will be fixed according to Rules of the Govt. of India. The incumbent is also
entitled to all allowances at the rates admissible to Central Govt. employees subject to the
conditions laid down in the rules and orders governing the grant of such allowances in force
from time to time. The terms and conditions of the promotion are as under -

1. The appointment carries with it the liability to serve in any part of India.

Other conditions of services will be governed by the relevant rules and

orders in foree from time to time.

The terms of promotion of Sri Bhowmick, will also be subject to :-

a) Verilication of the original certificates.

b) In case-of non-acceptance /retusal of promotion as recommended by the D.P.C.,
the concerned Govt. servant will not he eligible for further promotion for a
period of one year from the date of refusal as per rules. In that event the post
will be offered to the next candidate involving his supersession by a junior
person.

¢) No TA/DA will be provided, if appointed unless admissible under the Rules.

d) If Sri Bhowmick accepts the offer of promotion on the above mentioned terms
and Conditions, he should join the post of Junior Zoological Assistant at
Headquarters Office, Z.S.1., Kolkata, by {7/ A= ¢3  positively.

o

Hindi version of this Oftice Order is being issued separately.

* : A\
P Dated, B A ~Mov. 2003 (U.S. SINGH )
VA Admn. Officer & Head of Office.

Forwarded to :-

v Sii Debasis Bhowmick, Laboratory Assistant, APFS, Z.S.1, ltanagar.

2 The Ofticer-in-Charge, APFS, ZSI, ltanagar, with a request to make necessary
arrangement to release Sri Bhowmick of his station at the earliest sO as to enable him to
join the promotion post at Hgrs. Oftice, Kolkata, within the stipulated date as mentioned
above, under inimation to this Oflice. :
The Pay & Acctts Oftice(BSI/ZS1), Nizam Palace, Kolkata.

* The D.D.O, Cash & Accounts and Bill & Budget Sec. ZS, Kolkata.

The Liaison Officer. Z.8 1., Kolkata for information.
The Officer-in-Charge, I. & A. Division, Z.S.1., Kolkata.
The Jr. A.O., General Section, Z.S.1., Kolkata,

: The I-lind_LQﬂiccr, 7.S.1.. Kolkata, for issue of hindi version of this OfYfice Order.

The President, ZSIEA (NG), Z.S.1.. Kolkata. » :

0.  The President, ZSIEA (C &D). Z.S.1, Kolkata.

I. | Guard File! T

;_i*s 295

— =0 BN

(Issued trom_file N.o.lf. 10-3/98-Estt./Vol. V)




. Govt. of India

Telegrmn:‘loolsur ltanagar : Zoological Survey of India
Phgne Ofthice: 2203689 Arunachal Pradesh Field Station
Officer- in- charge: 2203652 Post box no.112. Senki Valley,
Fax: 0360 2203652 , Itanagar-791113

E-Mail: apfszsi@sancharnet.in ' Arunachal Pradesh

OFFICE ORDER NO. 14/2003
Dated: 14-11-03

With reference to the Director,ZSI/Kolkata,Oftice Order No.312, dated 3* November, 03,
Shr Debasish Bhowmick, Laboratory Assistant of APES/ZSI, ltanagar is releived: of his
duties trom APFS/ZSI, ltanagar w.e.f. 14-11-03 (afternoon), to join in the post of Junior

Zoological Assistant at HQ/Kolkata.

(P.T. Bhutia)
Scientist-E &
Officer in-Charge.

Copy to:

VI Shri Debasi#h Bhowmick, Lab. Asstt. Arunachal Pradesh Field Station/Zological
Survey of India, ltanagar. :

1A

The Director Zoological Survey of India, M-Block, New Alipore, Kolkata - 53.

(92

Oftice Order File.

4. Personal File. .

lssued from File No. 3-21/2000-03/Admn./ 6 35  Dated:14-11-2003. -
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ZOOLOGICAL SURVEY OF INDIA
‘M’ BLOCK, NEW ALIPORE
KOLKATA-53

OFFICE ORDER NO. 3% | /2003,

Reference this Office Order No.312/2003, dated 03.11.2003.

Sri Debasish Bhowmick, Laboratory Assistant, Arunachal Pradesh Field Station,
Zoological Survey of India, Itanagar, is hereby, appointed on promotion on regular basis to the
post of Junior Zoological Assistant in the pay scale of Rs.4500-125-7000/- at Headquarters

Office, Zoological Survey of India, Kolkata, with effect from 20.11.2003 (F.N.), until further
orders. ' : _ :

Sri Bhowmick is hereby posted in the Paleozoology Section.

Hindi version of this Office Order is being issued separately.

: {
. [}
Dated, 2% M Nov. 2003 (g “Roy Choudhury )

Jr.Admn.Officer & Head of Office
Forwarded to :-

\Q)(OO\)'\/ Sri Debasish Bhowmick, Lab.Asst., Hqrs.Office, ZSI, Kolkata. He is hereby requested

to submit his options towards pay fixation within one month from the date of issue of
this order. Option, once exercise shali be treated as final.

2 The O/C, Paleozoology Section, Z.8.1., Kolkata

3. The Officer-in-Charge, APFS, ZSI, Itanagar, with a request to send the service Book,
Leave A/C. LPC, etc. of Sri Bhowmick, at the earliest.

4. The Pay & Acctts.Officer, Pay & Acctts. Office(BSI/ZS1),Nizam Palace,Kolkata.

5. The D.D.O.. Cash & Acctts. and Bill & Budget Section, Z.S.1., Kolkata with extra
copies. '

6. The Liaison Officer, Z.S.1., Kolkata for information.

7.

The O/S., Estt. Section,ZSI, Kolkata (2 copies), with a request to. fix the pay of Sri
Bhowmick, on the promotion grade, as stated above.

8 The Jr.A.O. Genl Sec., ZSI, Kolkata, with a request to make necessary arrangement for
' an entry in the Service Book.

9. The O/C.. 1. & A. Division, Z.S 1,, Kolkata.

10.  The Hindi Officer, Z.S.1, Kolkata, for issue of hindi version of this office order.

11.  The President, ZSIEA (NG), Z.S 1, Kolkata.

12.  The President, ZSIEA (C&D), Z.S.1,, Kolkata.
13, Guard File.

(1ssued from file No.F.10-3/98-Estt./Vol. VI)
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/OOLOGICAL SURVEY OF INDIA
‘M' BLOCK. NEW ALIPORE
KOLKATA:S3

OFFICE ORDER NO_ 29D /2003

Sri Debasish Bhowmick. Junior Zoological Assistant, Hqrs Office, Zoological Survey
of India. Kolkata, is hereby reverted back to the post of Laboratory Assistant at Arunachal
Pradesh Field Station, Zoological Survey of India, ltanagar, with immediate effect, as per his
request vide his representation dated 07.01.2004. and relecased w.e.f. 14.1.04(ad)
’ ~As per the applicable rules for the purpose, no TA/DA is admissible 1o Sri Bhowmick.
* . since the reversion:s made on his own request.

Hindi version Ot-‘.@'hifx‘ Oflice Order is being issued separately.

@ : : (UL Si\ngh )
Dg_@_(i_zlﬂwl___lg_q;(.)j‘ Admn. Officer & Head of Office

Copy'fof\\'ax'ded o -

6\O \Jf S Debasish Bhowmick, Jr.Zool Asst, lnvertebrate  Paleozoology  Section. Z51
- Kolkata. ‘

2 The O/C. Invertebrate Paleozoology Sec., ZSl, Kolkata. :

3. The O/C. APFS, ZSI. lianagar, with a request 1o intimate the undersigned, about the
date of joining of Sri Bhowmick. in the reverted grade of Laboratory Asst. at his
station. ‘

4. The Pay & Accounts Otice, (BSI/ZS1), Nizam Palace, Kolkata,

5 TheD.D.O. & O/C, Cash & Accounts and Bill & Budget Section, ZSI, Kolkata

6. Thelr.A.O. Est. Section, ZSI, Kolkata.

1 The Jr.A.O.; Genl' Section, ZSI, Kolkata. »

S. ‘The Hindi Ofticer, ZS1, Kolkata, for issue of hindi version of this Oftice Order.

9. The President ZSIEA(NG), ZSl, Kolkata. -

10, The President, ZSIEA(Gr.C&D), ZSI, Kolkata.
1L ' ' :

Guard File..

( Issued from F. No. 10-3/98-Estt./VoLV1/)

0
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The Director {,
Zoological Survey of Ipdia _ (5
Prani Bigyan Bhawan

M.Block,New Alipore

Kolkata - S3 ool

(Through proper channel)

" Sub : Non implementation ACF, in the case of
Sri D, Bnowmick, Lab,Agstt.

Sir. - ' =}

- With due respect, I beg to inform»you that
§v ‘ I have completed my 12 (twelve)'years of service
. and illigible to get ACP which was due wef, 27/3/03.
Byt till date I have not get the benifit of the

same,.

| Therefore, 1 beg to request your kind honour
to look in to the matter & oblige.

Yours faithfully,

s et }) I /Z Lwcmﬂ Vi :

(Sh. D, Bhowmick)
Lab. Agsatt,.
APFS/ZSI/Itanagar.

Daté 3 07/04/2005.

For

| The Director, ZoologicalSurvey of India,
Kolkata tor consideration and necessary action
please. ’ :

o
(P.T. Brhu€ia)
ocientist=E &

Officer=in-charge.
APFS /2SI /Itanagar.

(File No. 3-35/2005-Adma. / & Dated 3 07/04/05)




